CENTRAL ATM I

QFEN CCURT

1ISTRAT IVS TRIBUNAL, ALLaBamAD BiINCH,
ALLAHABAD

Dated : Allahabad this the 215t day of Oct;,lCO6.

Coram : Hon'ble Nr. S. Das Gurta, Member-A

Hon'ble Mr., 1.

L. Varma, Member—J

Contamrt ret

0 A,No, 2C@

Om Prakash .

Uninn of Ind

ition No, 02 of 10¢4

...Applicant.

VS .
ia ani othars,..Respondants.

Qoer CCC

Om Frekash a/a 44 yesrs, son of Sri crottzy lal

ragident of

76, Farigpen, ' Jhansi.

Aprlicant

--------

(THROWSH SRI R.K.NIGAM)

Versus

1. G.M.Pandey, General Manaqger,
Contral Railway, Bombay, V.1.

2. V.K,Agarval, Nivisional Railway Manager,

Contral Railvay, Jhansi.

(THROUSH Si

(By Hon. Mr

T
non-come 1
tha order d

No. 307 of

. .Opp.parties/
Conteaners.,

I v.K.GOEL)

OR D R (Oral)

. S. Das Gurta, Member~-A)

hig app’ icatlon was filed allegina
nce with the diresction contained in
stad 28,4,1003 disposing of the O.A.
1062 ¢onnacted with .

v 2 )

5 No.3co of 1002,




2. T

reads as {4

3.
aff idavit

aprlicant

- -

ha operative portion of ths order

v 1lows  t=

*Accordingly,ths rospondente are directed
to fix 2 suprlementary tast for th2 aprlican

ithin a reriod of two months from the date

f eommun icat inn of this ardsr and r=instate

a
him. In case in the screeninag he is

succassful, P2 should also be absorhked,
reqularisad like similerly placed othar

versons with 2ffect from the date they

F

have been raqularised and absorbed, though
notionally but actually within a perind of
two months after holding of the examination,

Both thasz2 cae2s ars dispnsad of with the
iirsctions given in 0.A. 307/02 v ith no

ordar as to costs.®

The respondants have filed a2 counter-
in which it has bean stated that the

hed already been screzned for ths purposes

of permanent absorption in compliance with the

direct ion
that tha
as soon a
completed
seniority
banafits,
sffidavit
Counter A
in which
of the acp
with effa
his junio

the ordsr

A=

of the Tribunal, It was also submitted
result of the scresning shall be declared

s the surrlementary screening is hald4 and
and the applicant would be assigned due
position and stall be given all:. other

The applicant d4id not file any rejoinder

to this, Subsaquently, a Suprlementary

fif idavit has bean filed by the respondentsiu
it has be2en statzd that after resqularisation
plicant, his saniority has also been assigned
ct from 4,11,1988 i,e, thzs datz on which
r was assioned szniority. A photo copy of

datad 3C.7.1906 by which tha appnlicant has

. JRG

W



3=

heen assignad seninrity, has also b2en annexed

to the

nf the

Surnlementary counter-affidavit, A copy

Suprlsmentary-Counter-Affidavit has also

hean served on tha lsarnsd couns2l for the

applic

4.

ant ,

In view of the suhmissionng made in the

Supr lamentarv-counter-Aff idiavit, we are sati~fied
S ]

that t
with t
to con
The ¢o

ansd th

Dt /- 3

(pandey)

ha raspondants have substantially comrlisd

he nrdars of the Tribunal, We s22 no reason

t inyes this contampt proceading any more.

ntempt procesdings are thersfora, drorred

e notices issued ars discharged.

A -avEf

MEMBER (J) MEMBER A
lst Oct , 1906,




